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Smt. Gita Devi, W/o Shri B.N. Rai,

Colony, Allahabad.

By Adw : Sri S5.8. 8harma

VERSUDS

Fe Union of 1India through General Manger, North

Central Railway, Headquarters office, Allahabad.

2. The General Manger, North Central Railway,
Headquarters office, Allahabad.

i The Divisional Railway Manager, North Central
Railway, DRM Office, Allahabad.

4. The Senior Divisiocnal Commercial Manager, North
Central Railway, DRM Office, Allahabad.

. . .Respondents

By Adv: Shri K.S. Saxena

OR DB ER

By Hon’'ble Mr. A. K. Gaur, Member-J

S Sk Sharma learned counsel for the
applicant. Sri K.S. Saxena, learned counsel for the

respondents.

2 Learned counsel for the applicant at the wvery out
set submitted that he has filed this OA for includiﬁg
his name in the eligibility list of the candidates and
for permitting him to appear in the selection for the
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eligibility of the candidature of the applica

has already filed representation to the

authority. However, the applicant may file fresh

representation within a period of 10 days from the
date of receift of a copy of this order highlighting
her grievance. There is hardly any justification for
not considering the éase of the  applicant. We
accordingly direct tﬁe respondents to decide the
representation of the applicant. The respondents are
directed to consider and decide the representation as
well as eligibility of the applicant, in accordance
with rules within a period of three months from the
date of receipt of ‘a copy of this order. If the
applicant is still aggrieved she may again approach

this Tribunal for redressal of her grievance.

- Imn wiew of the above observation the @A 48

disposed of. No cost.
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